FIR NO. 232/20
PS Paschim Vihar
STATE VS. Puneet

Vehicle no. pL 8C
1 -8CAM-
07.06.2020 SRR

This is an application for release of vehicle bearing registration

No. DL-8CAM-8469 moved on behalf of applicant puneet Sethi.
Present: Ld. APP for the State.

Applicant/ registered owner Puneet Sethi in person.

Original RC of the vehicle and identity proof of applicant
seen and returned.

Report perused. As per report filed by the 10, state has
Nno objection in releasing the vehicle.

In view of the directions given by the Honble Supreme
Court in case titled as Sunder Bhai Ambalal Desai Vs. State of
Guijrat,AIR 2003 SC 638 and Honble High Court in case titled as
Manjit Singh Vs. State in Crl. M.C.No. 44852013 dated
10.09.2014, the vehicle in question be released to the applicant /

registered owner of vehicle on furnishing indemnity bond in the sum

of Rs. 20,000/-. 10 is directed to prepare a detailed panchnama and

shall also take the photographs of the vehicle from all the angles
which shall be countersigned by the complainant as well as by the
accused and the person to whom the vehicle is released. The said

panchnama alongwith photographs shall be filed alongwith the

chargesheet.
However, it is observed that during the prevailing time

i.e. spread of COVID-19 it is necessary to curb the spread of corona
and social distancing norms are to be adhered but large number of
vehicles are being seized for the violation of lockdown and therefore

it is relevant to note that the provisions U/s 102 CrPC which

authorize police officials also to release the vehicle. Section 102(3)
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Cr.PC read as under: b\@v

v Every police official acting under sub Section a 9
Section102 shall forthwith report the .SCI'ZUlI‘C‘ to Magistrate "('V“;),
jurisdiction and where the property seized is such that it cannot b{é
conveniently transported (O the Court or where there is difficulty in
securing propel accommodation for the custody of such property or
where the continued detention Of property in police custody may not
he considered necessary for the purpose of investigation he may
give custody thereof to any person on his executing a Bond
undertaking 10 produce the property hefore the Court as to disposal
of the same.”

Although the p

ase of seized vehicle bu

arty would have option 10 approach the

court for rele t the prevailing circumstances

ary in the history of humanity and require extraordinary
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release the vehicle particularl
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In the consonance of guidelines laid down by Hon'ble

High Courtin Manjeet Singh Vs. State vehicle may be released if not

required for investigation purp

panchnama may serve the purpose of evidentiary element in the

ose and photographs and detailed

evidence. All DCPs are reminded by this Court

regarding extraordinary situation due 1o Covid-19 . The infection

preading very fast between human beings due to corona

form of secondary

which is s

virus require innovation and creativity. Law Is made for service of
manity by interpreting the law keeping

humanity and we can serve hu
e on humanity due to Covid-

in view the threat which is looming larg
e DCPs are requested 10 brief all the police
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19. Therefore, all th
officials to invoke provision U/
court could be avoided. Eventually, hu
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tions including executive and
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FIR NO.010011/20 o
PS Ranhola &
U/S 379 IPC S o
STATE VS. unknown Tis Haz
07.06.2020

This is an application for release of vehicle bearing registration
no. DL-9SBF-1351 moved on behalf of applicant Nanhe Bhushan

Pandey

Present: Ld. APP for the State.

Applicant in person.
Report perused. As per report filed by the 10, state has

no objection in releasing the vehicle.
In view of the directions given by the Honble Supreme
Court in case titled as Sunder Bhai Ambalal Desai Vs. State of

Gujrat,AIR 2003 SC 638 and Honble High Court in case titled as

Manjit Singh Vs. State in Crl. M.C.No. 4485/2013 dated

10.09.2014, the vehicle in question be released to the applicant on
furnishing indemnity bond in the sum of Rs. 20,000/-. At this stage
Ld. Counsel for applicant has submitted that due to prevailing of

lockdown the indemnity bond cannot be attested. Let indemnity bond

be furnished within a week when the lock down ends. 10 is directed

to prepare a detailed panchnama and shall also take the

photographs of the vehicle from all the angles which shall be
countersigned by the complainant as well as by the accused and the
person to whom the vehicle is released. The said panchnama
alongwith photographs shall be filed alongwith the chargesheet.
However, it is observed that during the prevailing time
i.e. spread of COVID-19 it is necessary to curb the spread of corona
and social distancing norms are to be adhered but large number of
vehicles are being seized for the violation of lockdown and therefore
it is relevant to note that the provisions U/s 102 CrPC which

authorize police officials also to release the vehicle. Section 102(3)
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FIR NO.102

o .10283/20
PS Khyala
U/S 379/411 I1PC

STATE VS. Rai
07.06.2020 e Kapoor @ Chhidi

Present: Ld. APP.for the State.
Sh. Sanjay Kumar Ld. Counsel for accused.

This bail application has been filed on behalf of accused

Rajesh Kapoor @ Chhidi in the above mentioned case FIR wherein it is
stated that accused was arrested in the present case on 04.06.2020. it 1S
further submitted that applicant has been falsely implicated in the present
FIR and the alleged recovery has already been effected, hence accused is
no more required for the purpose of investigation. Hence, present
application for granting bail to accused has been moved.

Reply to this application was sought wherein it is mentioned
that stolen scooty no. DL-12SF-5686 has been recovered from the
possession of accused and accused is involved in many other cases and

in case he is released on bail he can repeat the same offence. With this

prayer for dismissal of bail application has been made.

Consideration heard. Record is perused.
er, accused is already in judicial custody,

In the present matt
e applicant for which his custody is

no recovery is to be effected from th

required by the police. Considering the facts and circumstances of the

likely impact caused upon the career/future of accused and likely

case,
f the

e taken in completion of investigation and for taking note o
nd jail is an exception, the accused is admitted 10
al bond and surety bond in the sum of
ject to following

time to b
fact that bail is a rule a
bail subject to furnishing the person
Rs. 15,000/- with one surety in the like amount sub

conditions:-

1. He will not tamper the evidence or intimidate any of the
witnesses.

2 He shall co-operate into the investigation and will appear

before 10 and Court as and when required and directed.
h his fresh address on record as and when he

L

/

3. He will furnis
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. WEST
IN THE COURT OF MS. DEEPIKA THAKRAN: DUTY MM: WE
DISTRICT: TIS HAZARI COURTS: DELH!

FIR NO. 800/19

PS Nihal Vihar

U/S 394/411/34 |IPC

STATE VS.Bijender Kumar
07.06.2020

Present: Ld. APP for the State.

Sh. Jitender Kumar Ld. LAC for accused.

This bail application has been filed on behalf of accused
Bijender Kumar in the above mentioned case FIR wherein it is stated that

accused is in JC since 03.02.2020. It is further submitted that applicant

has been falsely implicated in the present EIR and the alleged recovery

has already been effected, hence accused is no more required for the

purpose of investigation. Hence, present application for granting bail 10

accused has been moved.
Reply to this application was sought wherein it is mentioned

that stolen mobile phone of complainant was recovered from the
possession of accused and in case he is released on bail he can jump
bail. It is further submitted that chargesheet has already been filed on

25 01.2020 before the concerned court. With this prayer for dismissal of

bail application has been made.
Consideration heard. Record is perused.

In the present matter, accused is already in judicial custody,
no recovery is to be effected from the applicant for which his custody is
required by the police. Moreover, the chargesheet already stands filed.
Considering the facts and circumstances of the case, likely impact caused
upon the career/future of accused and for taking note of the fact that bail is
a rule and jail is an exception, the accused is admitted to bail subject to
furnishing the personal bond and surety bond in the sum of Rs. 15,000/-
with one surety in the like amount subject to following conditions:-

1. He will not tamper the evidence or intimidate any of the

witnesses.
S SRS
o1-0b 20
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sons aré admitted 10 bail subject to furnishmg th \% @
S 3

- b
bond and surety bond in the sum of Rs. 15,000/~ with one o Srgq

t subject tO followin

Y
; g conditions:- M the
like amout

T They will not ramper the evidence or intimidate any -
- \St

Witnesses. : _ _
> They shall co-operate into the investigation and will appea

before 10 and Court as and when required and directed.
3. They will furnish his fresh address on record as and when he
changes the same.
4. They will not commit the same or similar offence in future.
Applications in hand are disposed of.
The personal bonds of the accused persons be sent to the
Jail Superintendent concerned for attestation of the signatures of the
accused persons thereupon and same be sent back to the concerned
court well within time under the signatures of the jail superintendent

concerned.

Copy of this order be given dasti to Ld. Counsel for the accused

co jai '

py be also sent to jail superintendent for compliance  This order be

consi
dered release warrant too for the purpose of release of accused

persons and no s
€parate release warrants are required. Accordingly

accused is dire
Cted to be released forthwith if not required in any other

process of law.
\,.A' A

Qﬂ / 6106 *®
(Deepika Thakran)

., Duty MM:West: THC

')9\/‘}‘-\ Delhi/07.06.2020

(s)
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77 76 relevant to note that the provisions

FIR NO.008790/20
PS Moti Nagar

U/S 379 IPC

STATE VS. unknown
07.06.2020

This is an application for release of vehicle bearing registration
no. DL-4ER-5887 moved on hehalf of applicant Chandan.

Present: Ld. APP for the State.
Sh. Gaurav Dev Ld. Counsel for applicant with applicant

INn person.
Report perused. As per report filed by the 10, state has

no objection in releasing the vehicle.

In view of the directions given by the Honble Supreme
Court in case titled as Sunder Bhai Ambalal Desai Vs. State of
Guijrat,AIR 2003 SC 638 and Honble High Court in case titled as
Manjit Singh Vs. State in Crl. M.C.No. 4485/2013 dated
10.09.2014, the vehicle in question be released to the applicant on

furnishing indemnity bond in the sum of Rs. 20,000/-. At this stage

due to prevailing of
t indemnity bond
|0 is directed

Ld. Counsel for applicant has submitted that
lockdown the indemnity bond cannot be attested. Le

he furnished within a week when the lock down ends.
also take the

pare a detailed panchnama and shall
Il be

of the vehicle from all the angles which sha
complainant as well as by the accused and the

e is released. The said panchnama

ongwith the chargesheet.

g the prevailing time
read of corona

to pre
photographs
countersigned by the
person 1o whom the vehicl

alongwith photographs shall be filed al
However, it is observed that durin

of COVID-19 it is necessary to curb the sp

and ' ,\ istancing norm
a‘gnfifo lg;dls g -
vehic _s“;a‘]re being seized for the vio
g

Iso to release the vehicle. Se
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authorize police officials a
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Cr.PC read as under: {g; &
“ Every police official acting under sub Section (1)_0'c O

Section102 shall forthwith report the seizure to Magistrate having

jurisdiction and where the property seized is such that it ca/_'mot be

conveniently transported to the Court or where there is difficulty 1N

securing proper accommodation for the custody of such proper B0

where the continued detention of property in police custody mayn?; :
be considered necessary for the purpose of investigation ge Bon)C/f

give custody thereof to any person on his executing e
undertaking to produce the property before the Court as to aisp

of the same.” e
Although the party would have option 1O approac

court for release of seized vehicle but the prevailing circumstances
are extraordinary in the history of humanity and require extraordinary
measure to prevent the spread of Covid-19 infection. Therefore,
police officials in exercise of power U/s 102 (3) Cr.PC may also

release the vehicle particularly the vehicle seized for violation of

lockdown.
In the consonance of guidelines laid down by Hon'ble

High Court in Manjeet Singh Vs. State vehicle may be released if not
required for investigation purpose and photographs and detailed
panchnama may serve the purpose of evidentiary element in the
form of secondary evidence. All DCPs are reminded by this Court
regarding extraordinary situation due to Covid-19 . The infection
which is spreading very fast between human beings due to corona
virus require innovation and creativity. Law is made for service of
humanity and we can serve humanity by interpreting the law keeping
in view the threat which is looming large on humanity due to Covid-
19. Therefore, all the DCPs are requested to brief all the police
’ "b_f’fi,cials to invoke provision U/s 102(3) CrPC so that gathering in
cou'r.t could be avoided. Eventually, humanity will win and virus will
bé defeated by invoking all provisions and interpretation of law
,l':jketaping in view that all the laws are made for service of humanity.

" DCPs are reminded that all the institutions including executive and

>¢v —
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> TAN MAGISTRATE

- L
IN THE COURT OF METROZL, GoURT, DELHI

WEST DISTRICT, TIS HAZAR

== YT Oty
Prosided by : Ms. Deepika Thakran - & o EPIKA T -
FIR No.0465/20 e tan gl Hais Gt
PS : Rajouri Garden g FINIEZL0 0 o
U/s : 392 /411/34IPC i},l{i\';ld;'“l‘“ 562, 2nd Floor
07.06.2020 e wandy wurara,
Present :  Ld. APP for the State. wia Hazarl Coul

Sh.A.K. Sharma Id. Counsel alongwith surety.

Ld.
Vide order dt. 06.06.2020, Ms. gonam Gupta

' Mohd.
DutyMM, West District has granted bail 10 accused Ashu S/0

; of
Jadi subject to furnishing of personal and surety bonds to tune

Rs.20.000/- each. In compliance of said order the said bail bond has
already been furnished has been verified as per report received
today. The original 1D poof and solvency proof seen and returned.
Accordingly, the accused is directed to be released forthwith if not
required in any other process of law.

Personal bonds of the accused be sent to the Jail
superintendent concerned for attestation of signature thereupon and
the same be returned after doing the needful to the concerned
court.

Accordingly, the application stands disposed of.

The present record be tagged with the application for

record.

Copy of this order be given to the Id. Counsel for

accused and copy of the same be also sent to jail superintendent

\ : P
l

o010l 2o

(DEEPIKA THAKRAN)
Duty MM, West Dist, THC, Delhi

T ABRO2 0 04
Metropoitan Magisirate Mehila Cout04

for compliance.
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Ld. APP for State.
~ None for applicant.

Put up on 12.06.2020

(Dee 2 Thakran)
Duty MM:West: THC
Delhi/07.06.2020

(s)
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